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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ACUTE scARCITY oF KEROSENE
O

Shri N. Dandeker (Gonda): 1 call
the gttention of the Minister of Petro-
leum and Chemicals to the following
matler of urgent public importance
and 1 request that he may make a
statement thereon:

“Reported acute scarcity of
kerosene oil in the country.”

The Minister of Petroleum and
Chemicals (Shri Alagesan): Honour-
able Members will recall that on the
21st February, 1966, | made a compre-
hensive statement regarding supply
and distribution of kerosene oil. As
was stated therein, we fixed State-wise
quotas along with each Company's
share of supply to fulfil these quotas
from March 19668 onwards, These
quotag were fixed on the basis of con-
sumption flgures during the year 1964
after making adjustments for g certain
misuse of inferior kerosene. The
figures relating to the year 1965 were
not adopted for the reason that it was
not a normal year for several reasons.
We requested the State Governments
1o further break them into District-
wise quotag and see that proper distri-
bution arrangements are made to the
entire population,

I also convened on 26th March, 1968,
a conference of Ministers in charge of
Civil Supplies in the State Govern-
ments, at which questions relating to
supply and distribution of kerosene
and other oil products were discussed.
A suggestion was made in the confer-
ence that 75 pec. of the allocation
might be on the basis of past consump-
tion and 25 p.c. on the basis of popu-
lation, which 1 undertook to consider.
Simultaneously steps were taken to
increase production of kerosene within
the existing refining capacity in the
country and alsq to import additional
quantities of kerosene,
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We also took steps to see that the
quotas ailotted to the various States in
the months of March and April 1968
reached the States concerned. In spite
of it, shortages develuped in some
areas as in Bombay City recently, Re-
quests were also made from a  few
States for increuse in their monthly
allocations, In March itself the quota
for West Bengal was increased by
2500 tonnes, that is, from 20,500 tonnes
to 23.000 tonnes.
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The quota for Punjab was increased
by 1200 tonnes for April 1986, i.e. from
8800 tonnes to 10.000 tonnes in order
to meet the needs of the Defence
‘Services. The quota for UP. was in-
creased by 500 tonneg for April, 1966,
i.e, from 16,700 tonnes to 17,200 tonnes.
By about the middle of April. 1968,
the Orissa quota was increased from
3,200 tonnes to 4200 tonnes.

I am glad to inform the House that,
keeping in view the overall availability
from internal production and imporis,

we have been able to increase the
allocations for May 1968 in the case
of the following States as given
below:—
(Tonnes)
State  Quota for Quota for Increase
April, 66 ay, 66
1. Andhra 12600 13600 _"I-c;:n;
Pradesh
2. Bihar 12500 13500 1002
3. Gujarat 15100 15850 750
4. Kerala f100 R600 500
5. Mysorc Q200 9700 500
6. Rajasthan  §300 5800 §00
7. UP. 172c0 18200 1060
‘While anmouncing these increased
quotas, we are also requesting the

State Governments to improve their
distribution arrangements so  that
shortages are not allowed to develop
anywhere within their areas.

&hri'N. 'Debdeker: Will the Minister
kindly state, (a) what were the pecu-
lar features of 1965 that it had not
been adopted as the basis for working
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out the distribution of kerosene;
(b} why has the quota for
Maharashtra and Greater Bombay in
particular not been increased; and (¢)
whether it is a fact that actually much
of the trouble in Greater Bombay is
due to the complete failure of the
Indian Oil Company to distribute its
quota of the distributable kerosene?

Shri Alagesan: We took 1964 as the
basis because il was a normal year,
when there were free imports of in-
ferior kerosene, 1865 was a year of
crisis and it was not a normal period
for the awvailability and consumption
of kerosene. That is why we took the
year 1984 as the basis and as a guid-
ance for past consumption.

The hon, Member hag asked why the
quota for Maharashtra State was not
increased. As it is, the quota that has
been fixed for Maharashira State
comes to 42,200 tons. We took the
average sales in the Maharashtra State
over a period exlending over nine
months before March, 1966. March is
the month when we fixed the quota.
We took nine months prior to that.
Its average consumption was only
37,868 tons, As against that, the quota
was 42,200 tons. I may add that al-
most one-fifth of the quantity avail-
able was allotted to the State of Maha.
rashtra. Hence, as T said, it is based
on past consumption in the year 1864
The quota is high because certain
other fuelg like soft coke etc. which
are available elsewhere are not avall-
able in Bombay City, particularly, in
Maharashtra. But, there is no scope
for increasing the supply to Maha-
rashtra State. Then, the hon. Member
asked whether it is due to the fact that
the TOC did not make its full supply
to Maharashtra and whether that was
one of the reasong why this shortage
has come about. He also wrote a
letter to me raising various points and
T was going to reply to it. But I shall
send a reply later. This is one of the
points that he has raised in hig letter.
He has said in his letter. in addition
to the question that he has put just
now, that the TOC during the period
Dbetween 1st April and 13th April, 1986
supplied only 3.800 kilolitres; shat is
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his information; all the companies
including 1.0.C. supplied only 6,286
kilolitres, The actual facts are as
follows: the IOC actually supplied
4262  kilolitres. All  the other
companirs also supplied the
shares that were fixed for them.
The total supply in that thirteen-day
period was 9,875 tonnes, which is ac-
tually 50 per cent or even more than
the figure that Shri Dandeker gave.
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Shri N. Dandeker: About the Indian
0il Company, Sir, is it nol a fact that
the Indian Oil Company has no distri-
bution system; it allows its distribu-
lors to take tank-loads and do what
they like, with the result that the
oil goes into the blackmarket and it
does not reach the distribution system
at the ground level?

Mr, Speaker: He will be replying to
his letter in detail. All these things
he will explain in that.

Shri N. Dandeker: But the House
is being given the impression that the
distribution system is all right.

Shri Alagesan: The Indian Oil Com-
pany ha got its own agents and oil
is being distributed through them.

ot awaw fey (FaT) @ s
naft ot & oY firmet row ez ot B Ay
migw 9¢ fasge Wt § afer o
e deg wrk W & 0 fogere &
vew af s # st AATEETT O dtrer
% 7o) § dw vy &, & anAem wpn
fe wgi ferr aaemrd & fawms
qoErT { ¥=m e § ool feml W
g &Y i § ey g ?

Shri Alagesan: | am is agreement
with the hon. Member. Only when
the quantities that 1 have mcntioned
reach the various States and, also,
they are distributed properly, relief

can be said to have been obtained
and the people would bave had their

.pegds. I entirely agree with the hom.

Member. But here the State Gov-
ernments are dolng their best aad
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[Shri Alagesan]

they are making arrangements for
distribution. Many States have start-
ed licensing the dealers and fixing
the quotas of kerosene on the basis
of ration cards, like sugar cards or
rice ration cards, und severa] States
have also fixed the price of kerosene.
There are the various steps that the
States have been taking to see that
the kerosene gquantities that are
allotted to them reach the people
properly,

ot qwame fog 30 ga oy Ot
fr fead anit & fasmw Gaw faar
T ? ag awerd At fr fead St %
fareirs v Feran may ?

Shri Nath Pal (Rajapur): Mr. Spea-
ker, Sir, the statement reads at page
2: “In spite of it, shortages develop-
ed in some areas as in Bombay City
recently”. According to the figures
given by the hon. Minister, it seems
that the per head quota for Bombay
should have been 10 kilolitres. Mr.
Speaker, I am sure the hon. Minister
also must have seen the harrowing
pictures of mile long queues of
women and children. Certainly, Sir,
they are not going into the scorching
sun of Bombay for pleasure, I dp not
think this crowd was sun-bathing in
Bombay, but they have been compel-
led to do that. Either the Minister's
figures are right—] think he is right
in giving figures—or the distribution
has gone completely wrong and there
has been some bungling on the part
of the Maharashtra Government, If
so, may I know, since in his private
letter, which I do not want to read
oul, and in the statement here, he
claims that he has done what was
expected of him,—obviously the
failure has been at the State level—
whether his duty was finished after
he gave the kerosene to the Govern-
ment of Maharashtra, or he ought to
have used, knowing the harrowing
tales that he read in the papers and we
brought to his notice through letters,
the powers given to Government un-
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der article 353 to see that the Gov-
ernment of Maharashtra carried out
the distribution according to the
quotas agreed upon? May 1 know
where does the fault lie? Is it due
to the bungling on the part of the
Government or is it that the deli-
veries are only on paper?

Shri Alagesan: It is true there were
long queues and, as 1 had occasion to
point out, if distribution had been
properly arranged there would have
been no necessity for people to un-
dergo such troubles. I have no diffi-
culty in confessing that. Now, we
have made the necessary enquiries of
the latest position in Bombay. 1 was
assured by the Maharshtra Govern=
ment that the situation has very much
eased and they are having a close
watch on the dealers and otherg to see
that they properly distribute the
kerosene allotted to them.

Shri Nath Pal: It is quite wrong.
Only four days back I was there and
1 saw mile long queues. With my
own eyes I saw a spectacle which I
have never before seen.

8Shri Alagesan: Mine is the latest
information. Only yesterday 1T  got
this information.

Shri Nath Pai: Only yesterday?

Shri P. K. Deo (Kalahandi): ‘The
Minister considerg that 1865 was an
abnormal year. May I know whether
it is not a fact that the whole mess
starteq in 1965 because imports from
traditional sources were restricted
and monopoly was given to import of
oil from the Soviet Union? In view
of this, has the Government taken
steps to boost production in our exist-
ing refineries angd import from Tradi-
tional sources and not to have mono-
poly of oil imports only from Soviet
sources?

Shri Alagesan: 1 said 1985 was
not & normal year. It is true that
we stopped the import of oll products



14213  Scarcity of
like kerosene and HSD from tradi-
tional sources by the privale oil com-
panies in the middle of 1965 because
. vuery acule shorlage of foreign
exchange. But these immports have
been substituted by substantial im-
ports from rupce-payment countries
like USSR and Rumania. Even this
vear we have contracted to import
about 600,000 tons of kerosene, Be-
cause the demand was rising, we
placed an indent for a further sup-
ply of 100,000 tons and the Soviet
Union has agreed to give us 700,000
tons during 1966. We have also ask-
ed them to phase the imports in such
a manner that larger quantitieg are
denvered in the earlier part of the
yeur, to which also they have agreed.
We are receiving imports accordingly.

Shrimati Savitri Nigam (Banda):
Tose—
Mr. Speaker: I do not think her

name is in my list,

Shrimati Savitri Nigam: My State
has also been badly hit by shortage of
kerosene.

Mr. Speaker: That is no reason why
I should call her, if her name is not
in the list.

Shri Jashvant Mehta (Bhavnagar):
The hon. Minister has stated in the
statement that State-wise quotag have
been fixed on the basis of the con-
sumption for the last three years and
that the distribution from the Centre
is normal. Only three days back, all
the press in Gujarat carried in head-
lines the news that there is acute
shortage of kerosene in Ahmedabad
city, that there are long, long queues,
that the whole distributionp system
hag failed, that the sup-.:°rs did not
get their quotas and that the people
are put to great difficu’ The Minis-
ter of Civil Supplies of Gujarat Gov-
ernment wrote to the Government of
India that the time schedule prepared
for the supply was not carried out be-
cause the Government could not issue
orders in time to the distributors to
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supply. May I know whether the
Government have gone into the mat-
ter to find out whether the distribu-
tors have failed to supply or the Gov=
ernment failed tp issue orders in time?
What was the causc ag a result of
which thousands of people suffered for
w Jong time and there was u hue and
ery and there were demonstrations
all over Gujaratl on the failure of dis=
tribution and supply of kerosene?

421

Shrimati Renu Chakravarity (Bar-
rackp:. . It is an all-India feuture.

Shri Alagesan: Sir, you would have
noticed that gll these questionsg relate
to the failure of distribution. As far
8s distribution arrangements go, I feel
that I cannot and should not encroach
upon the sphere of the Stute Govern-
ments, who are expecled to discharge
their responsibilities, There were cer-
tain difficulties in Ahmedabad. I had
a trunk call from the Minister con-
cerned. I can assure the hon. Member
that we have just now increased the
supply by 750 tons for May. The
average monthly sales over the 9-
month period preceding March was
15420 tons. The quota from May on-
wardg will stand at 15850 tons, that
is, a little more than 400 tons per

month. So, we have increased the
allocation to the Gujarat Govern-
ment.

8hri Jashvant Mehta: My question
wag whether Government inquired
into the causes. Is it a fact that the
company could not supply as per the
schedule laid down by the Central
Government?

Bhri Alagesan: That is not correct.
The companies have been supplying
according to schedule.

ot wy fomdy (5#7) @ e w-
w@, & A wgr §fe s ol
o & A gl AT A I AETATT ST
w71 wifewr % ¥ fr fetfem A
® 7 tww WP W b oafes qEk o
v v o £ e dgreh G i
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3 w97 W 31 Y A% fedeia A
Y ama faw W # gwifE qIEED
@l 7 oy T wrper R o 2w ogw
a4 ¢ 98 fafea am 3 Afaw =
ATET TAt @ 7 iy A §,
amfor geaqic § 3¢ afagw § frem
#Ed ¢ %11 379 F1E AFETa gfae
F74 &1 wfaw F1 2 7
Shri Alagesan: It is true that I

have to pgo by ofticial information but
thal does not mean that I am not
getting information from other un-
official sources, It is true that I have
myscll heard complaints that in seve-
ral places in some States kerosene
sells ay a very high rate, at Rs, 1 or
Rs. 1.50 per bottle or like that. What
we are doing from here is to ask the
State Governments to tighten up the
distribution prrangement ang also to
see that they gpet enough quantities
to distribute. That we are doing.

st e famdl : w7 ¥w @ & fem
7z wrfvm w5 T wiger 7 1 7 7
FTY G157 § ITH LAFT AR AR
w1t !

eI WEYRW : a7 AT I wE
i g9 A\ sfiwlrgs a/T & o 9ra
FTTRE
({ Interruption) What is this cross-talk-
ing going on?

st W fowd : T W few
T A KT AT I A AT NEAT AGH
vy & pEaT WaE vafan e 2 #difs
I9% = & faremw ava Al &

wgr fr ware & & 1 W Afoew 9
am g o Fg AT e A . |
WECH T WY Y qn e

oYt e wEY feamae o 7 e
¥
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st arf (frare) ¢ A= mETEn
w1 W1 FAFT B9y foewraa ot fR
xgTAT # FATET FHraAT 97 &7 "y fawar
% gz frsrad 37 =1 faAY 7t o Forwraat
F SIAFA ¥ TI= 4T WA AFTET TH
AR av qg7 ¥ f& a1l 3w A0 R
SATET §AT H2T AAT & WYL W7 A7 AT
a1 fam wa% &5 fames & &0
a7 g fAU e xaw 32T o
qTq {1 719 AT AE IR O aarad fE d
A a7 A W13 ag SArar faed
a7 cemfx g1 v fody & A &7 man
waTeT FEAA &gt 97 # Agr fawAr T8
# W@ w4 Ak TwAY w1 AveT AE #
agr 97 fazdr & = & AaE s
FETH qrar ¢ afew ozv weafs & wwr
qv faat £ w17 ag i fefas s
famar & 3% ga1as ¥ @Ei #1 faedr
F1 7+ #9 faean 2, #91 g4t wgram A1
qar & W afz 9q & 31 ¥ wEEw
T gAE a7 7 39 fFar # 917 e A
fear &. .,

W W : §9 £ A7E § FaAT
o1 TEAT FTX I IAN GT A, T AR
#=, @ &1 oF F faedd o g
FATE TH A I )

oft wvmdt : = TrEET wEE 3 A
A OF F Te Wlo Wle WK qE WYT
IAFT A1 HEIZT A wgqra Far ar,

woaw WP ¢ xRfET W Y S
& T ?

uft wrrt : (%) W7 (W) Faw=(wW)
¥ gt & 419 ¥ qv firdey v fE
w1 ¥ wETT ¥ 7 fasiardt af
 fr x7 o ¥ 5 Tow TowTE TR
fay¥ w forwt e firedt & 3o ofr-wmr-
fa Twwm wdl } IR T IVE
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¥ waTfaw 7 3T WG F S F1 7 Agrfa & w1g Twr weaTw Er oveT 2

wwmaa wfow fagdr 1 i ¥ ogr e
Tt ¥ weq AaF faw=t aifz gaw
¢ Y7 T@ F77 & iy AT FgeT Al
& 19 7 0F §rf 977 FT A7 AT A
e ¥ aomr s s W & 7

Shri Alagesan: This is more or less
the saume question which the previous
hon. Member asked. We have issued
several orders by which the State
Governments have been empowered
to take all soris of regulatery mea-
sures,

Mr. Speaker: Has the Central Gov-
ernment taken any steps beyond what
they have advised the Stale Govern-
menls when they learnt about these
complaints that kerosene gil has been
selling at such a high price?

Shri Alagesan: That is what 1 am
saying. We have issued several orders
by which the Stute Governments have
been legally empowered 1o take ac-
tion in all these matters, to regulate
the trade, to fix prices and also to
enforce them. Under the Kerosene
Price and Control Order, 1866, the
State Governments can fix the sale
price of kerosene al various places.

o« Wt . T AETER : OE oY
Bgrft oY wgdt A o A et dar
Y o1 @Y & 27 w7 fear o @
L

o wEY | TEET BT A GEAT
EN B "o

oft wenft © ww A oW

wew wiftew ;. wrer samw fed
¥ W g AR ST

ot ot - el aw W AR

ST 7 are spsmw wiEa, W A
Fgrfagt € a4 F1 wAWA EY, 9rq

Iz # W gft e ool 4
gl ¥ faorft & wrafE 2z & ek
TrorY &7 gTaw gATar fadt ® Fa w6

W wET . W9 FET §r AW
ar @ | AW OFTERN ET T ) AT AT
Frarag AT d |

ot fewr e (TEEgT)
o gERw, W rfvems awme w
a®T §F w1 FHAT FAT & A1 R 79
w1 A¢r & Ffwa & s wear g s
frdrfr STaw & HTE " ani o
wrgd) # feear ¢ oY sfemm wmm
s & foan & oY w1961
s d9 AvaE o421 7 51 Prrfor
7 o fF yreaz swgiagr I AEaTET
w1 oY wrEfos @St A7 w3 A1 9w
9T feam www gur 7 7

waaw wPT gy mame 9uT A
g

ot Wy formd : wom WERE, T
ATETH & |

s W ;I A

wt foma qramow . 7T AATH W7
war gur 7 gar qend YO A A PN

LU

oo wEg ¢ aToE a6 Ky
ART g faam g ?

ot ferert oA - 3E W9 A
Anwrramer g g

Shri Raghunath Siagh (Varanasi):
This is very objectionable,

Mr. Speaker: | take strong objection
io that. He will have to withdraw
these words.
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wft farrr qeamaw : #Y w0 owEr ?

weR WEEW o W SEET g
siifad |

ot wy ey @ WOk I g A
wg |

oW wAw . AEEE AR st
e qzaTaE 38 afow & )

=t wrmft : Tener wEYET . .

weaw Wi ;9 i § R
&7 % gm0 w7 T i aw o =
arfre &

*t fiem™ qzaroe : 3YF ¥ e o7
"y wT e 7

wOR WiAw . §EEE AEeT A
wE 9T--"7g WY WA &8 €1 W
o $T R &, ¥ 7T wfa gf @ =i
o1y 37 et *Y avfaw & =fea o

st fem qeATNE - w7 AR ATT
W T 11 a1fow 9 F fAw avew s34
ar & ya% Fog FEA ¥ AET WAT
ATHAT |

W A W AR g |

(Shri Kishen Pattnayak then left the
House).

Shri P, Venkatasubbalah (Adoni):
May I know whether it is a fact that
the quota that has been fixed, in 1964,
is not at all based on any rationale as
it does not relate to the population
that is obtaining in each State and
that there ig g genuine grievance of
some of the States, particularly,
Andhra Pradesh, that the allotment
of kerosene quota should be based
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purely on population basis and, if that
is s0, what is the reaction of the Gov-
ernmeni in this matter.

Shri Alagesan: The principle that
the hon. Member enunciates that kero-
sene quota should be fixed purely on
the basis of population will not be
correct because conditions differ from
State to State, Several States have
more of rural electrification and in
several States, soft coke, forest tim-
ber and firewood are available which
depress the consumption of kerosene.
So, it will not be right 1o go purely
by the population basis. As [ said,
in the Conference which I convened,
a suggestion was made that 75 per
cent should be based op past con-
sumption and 25 per cent should be
based on population basis, According
to that, that is, 75 per cent on the
basig of past consumption and 25 per
cent on the basis of  population,
Andhra Pradesh would be able to get
13,548 tonnes. Actually, the revised
quota for Andhra Pradesh comes to
13,600 tonnes. So, we have satisfied
the State of Andhra Pradesh.

Shri S, M, Banerjee (Kanpur):
From the various statements given by
the hon. Minister in this House, it is
just proved that the distribution
machinery is somewhat faulty. That
is what his contention is. 1 want to
know whether he is aware that, when
the distribution machinery requires
to be improved, at the same moment,
the private oil magnates, instead of
improving the distribution machinery
by appointing more people, are dec-
laring hundreds and thousands of
employees as surplus and when this
question was reported to the Govern-
ment, they appointed a committee
with Shri R. L. Mehta as its Chair-
man; and I want to know when the
Report was likely to be submitted,
whether it is a fact that the foreign
oil companies have asked the Govern-
ment not to publish thiz Report and,
if so, what steps are being taken by
the Government to see that the
foreign oil companies behave proper-
iy.
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Shri Alagesan: I think the hon.
Member wants to bring up the ques-
tion of retrenchment in an indirect
manner. As far as the subject mat-
ter of this Calling Attention Notice
is concerned, I have got figures here
about the allocation and how the sup-
plies have been. In almost all the
States the supply has been equal and
in somg cases they have even exceed=
ed the allocations made, So as far as
that is concerned, the supply position
as per the quota it has been satisfac-
tory.

Shri S. M. Banerjer: My question
was related to this. The hon, Minis-
ter admitlted in this House that there
was no scarcity of kerosene, but
only the method of distribution was
somewhat faulty. My question s
whether it is a fact that, when more
people are needed to have a proper
distribution. machinery, the private
oil companies are retrenching their
employees. They want to retrench
thousands of employees, The Gov-
ernment want to save all those com-
panies. Even the report is not publish-
ed; that is being shelved.

Shri Alagesan; We are dealing with
that question on its own merits, as a
separate question.

Mr, Speaker; Is the failure in sup-
ply at'ributable to that retrenchment?

Shri Alagesan: [ am not able to
connect retrenchment of their em-
ployees by the oil companies even
remotely with failure of distribution
arrangements,

Shri 8. M. Banerjes rose—

Mr, Speaker: He says that it is not
even remotely related to this. He
means that the retrenchment has not
brought about any defect in the dis-
tribution.

Shri 8. M, Banerjee: The Govern-
ment are allowing private monopolies
to have this retrenchment.
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ShM Maheswar Nalk (Mayurbhanj):
In spite of the fact that there was in-
creased supply of kerosene, I find that
the shortage in my district, Mayur-
bhanj, Orissa, is so great that the
price of kerosene oil has gone so high
as Rs. 40 per tin and people are liv-
ing almost in the dark in the rural
areas. May I know what is the reas-
on for this? Has the  distribution
failed so much or is there anything
wrong with the supply itself? Why is
there so much of shortage, as g result
of which people are suffering so
much?
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Shri Alagesan: [ shall certainly
belicve what the hon, Member says.
I can only say that, as far as the
Orissa State is concerned, even from
the middle of April, we increased
the quota by thousand tonnes.

Mr, Speaker: Mr. Krishnamoorthy
Rao.

Shrimati Rena Chakravartty: From
the answers we have heard in this
House, we find that almost ecvery
State is suffering from acute shortage
of kerosene; it is there not only in
West Bengal where it started, but jt
has also spreaj throughout the coun-
try. What is the Central Government
going to do about this? | want to
know this.

ot Wy forwdt : wreTEr wERE, wrd-
F A agd g9 36 oF e
o\t frdew g7 shifag

wow Wi ;- & v g fedr
AT BT FTT O T A R A g o

Shrimatl Savitrl Nigam: I want to
make a submission.

Mr, Speaker: I have not allowed
that question to be puil. How can 1
allow her?

oft my forwdy: & % fiaz & Fridewr
st g
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wroaet wifw : wTo fadfisre &
R §O W g § 7

o wy fows : % E% aveR ¥
o i s wrgar § 1 F 3w av
T WE |

weow Ag : w9 AW fAw w
ww iforg fe oo frer e g aeer
gy &

it wy fomd : B AR § A
¥ fadtafasx & wer & art # § g9
sag e fad § | Frgaaram &
qrer Hora [T uT, Afew I T AT
AR ARl

woow wEINY A1 W ag A H
T A% A Y g wwar & oft wrr
AAT & | AT IW Y ¥ O W Hfan
WY W ATy W W PR AW |

ot wht - wemn wEeT .

werw AT R 9gy  afeer
fereelt g o s way s g 1
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11.44 hre
RULES COMMITTEE
8zconp Rxrorr

8uri Krishmamoorthy Rao (Bhi-
moga): I beg to lay on the Table, un-
der sub-rule (1) of rule 331 of the
Rules of Procedure and Conduct of
Businesy in Lok Sabha, the Second
Report of the Rules Committee.

14224
1144} hrs.
COMMITTEE OF PRIVILEGES

FIFTH AND SIXTH REPORTS

Shri Erighnamparthy RBao (Shi-
moga): I beg to present the Fifth and
Sixth Reports of the Committee of
Privileges.

Shri Kapus Singh (Ludhiana): In
this connection, I hag given notice for
a statement tp be made under Rule
an.

Mr. Speaker: Nop member knows
what it contains. Let that report be
read by the members, so that they are
posted with what it contains.

Shri HKapur Singh: That would be
for a discussion. I am not asking for
a discussion. I am asking for a state.
ment to be made under Rule 377, for
which this is the only proper occa-
310m.

Mr. Bpeaker: Let the members know
what the report contains.

Shri Kapur Singh: Members will
not know, even after reading the re-
port, what [ have to say under Rule
377. I beg of you to permit me to
make that statement.

It will not do anybody any harm.

Mr. Speaker: There is no guestion
of any harm to be done to anybody.

Shri Eapur Singh: It is absolutely
necessary in the interests of..

Mr, Speaker: What does he want
to say?

Bhri Kapur Singh: Under rule 377,
1 wish to place the following matter
for the information of the House.

After the draft report, which
has just ‘een presented, was
considered and adopted, I filed
a Minute of Dissent  under



